/1

DPEN OO URT

CENTRAL_ADHINISTRATIVE TR IBUNAL
ALLAHABA D BENCH
ALLAHABRD

ORIGC INAL APPLICATION NO.891/2002

Allahabad, this the 23rd day of September 2002

Hon'ble Mr. S. Dayal, Membr (A)
Hon'ble Mr, A,.K, Bhatnagar, Membsr (3J)

Ro.K, Awasthi,
Assistant Audit Officer,

0/0 Accountant General (Audit)-I, U.P.
Alliahabd,

s e o Aleic&nt
(Party in Person) '

Vgrsuse

1% Union of India
(By & through its Sacrstary,
Government of India, Ministry of Finance,
Depar tment of Expenditure,
New Delhi.)

7255 State of Uttar Pradesh,
- . (BY & through its Chisf Secretary,U.P_,
Secretariat, Annexe,
Lucknow=226 001).

S'e Comptroller & Auddtor General of India,
10, Bahadur Shah Zafar Marg,
New Delhi.

4, Prinecipal Accountant General,
(Accounts & Entitlement-I, U.P.
Allahalad,

S Accountant General (Audit-I) U.P,
Allahabad,

eoscesefleSpondents

By_Advocate_Shri Amit Sthalaker
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Hon'ble Mr, S. Dayal, Member (A)

This application has been filed for setting asids
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order dated 07.06,2002 and 18,06,20032 regarding illegal
't¢ransfer/attachment" of the applicant to the Office of
the Principal Accountant General (A&E), U.P. Allahabad,
The applicant also sssks the set ting asids of order of
creation of the post of Deputy Accountant General (Punchayat
Raj Institution) under the administrative control of
Principal Accountant General (A&E)-I, U.P. A direction is
sought to the respondent to placs the service of Deputy
Accountant General (Punchayat Raj Institution) under the
administrative in supervisory control of Accountant
General (Audit)-I, U.,P, A further direction has been
sought to respondent No.3,4 & 5 to ensure that auydit of
Panchayat Raj Institutions/Urban Local Bodies shall be
conducted exclusively by personnel borne on the sanctions d
cadre strength of the Off ice of the Accountant Gensral
(Audit)-I/11, U.,P. and not by personnsl of the Accounts
and Entitlement Office as the latter are not qualified and
compstent to discharge the audit of accounts, The ordsrs
challenged are order dated 07.06.2002 by which 16 persons
including the applicant have been transferrsd for a period
of one year to the office of the Principal Accountant
General (A&E)-I, U.P, and Uttaranchal, Allahabad. By order
dated 18.06,2002, the word "attached" was replaced to

"transferred" in the ordsr dated 07,06,2002,

2 The learnd counsel for the respondents has filed
affidavit on beshalf of the respondents to which order datsd
27.08,2002 is annexed. By the said order, 15 persens
including the applicant's name in the said order have been
repatriated to the office of Accountant General (Audit )-1,
The order dated 03.09,2002 shous that the applicant

has been posted to the Direct Tax audit wing by Accountant

General, (Audit)-I, U.P.

3. Thus, orders dated 07,06,2002 and 18.06,2002 do not
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survive and the application has become infructucus to that

extent,

Suvvaves A_
4, The applicant says that the reliefgregardlng direction

ta the respondent Nos. 3,4 & 5 to ensure audit of Punchayat

Raj Inmstitution/Local Urban Bodies should be conducted
exclusively by personnel borne on the sanctioned cadre
strength of the office of the Accountant General (Audit)I/II,
U.P. and not by personnel of Accounts and Entitlement Offics.
The applicant statss that this is necessary so that the bemefit
of expamsion of audit work is available to the audit wing of

the Accountant Genseral.

Se We have perused order dated 31.07.2002 which is in
reply to representation dated 10.06.2002 of the applicant.

_We find from the reply that the work of audit of Punchayat Raj
Institﬁtion and Urban Local Bodies and technical guidance and
supervisiaon of local bodies is to be done jointly by Principal
Accountant General, (A&E)-I, as team lsader with the Accountant
Gensral, Audit-I, U,P. region as spokeg%person on bshalf of
comptroller and Audit General in the matter of Audit of
Punchayat Raj Institution and Urban Local Bodies. It has also
been decided by Comptroller and Audit General on 10.07,.2002
that ths staff from the Office of the Accountant General
(A&E) and Audit is. to be put undaifthe control of Deputy
Accountant General Punchayat Raé Institution along with
temporary transfer of post and staff thus posted will continue
to be borne on the cadre of the a cadre controlling authority.
It hys been stated that the orders will be issued by the
comptroller and Auditor Gensral of India to facilitate

the audit of Punchayat Raj Institution / Urban Local Bodies

by taking the staff from both the streams of department, i.e.
of fice of Accountant General (audit) and (A&E) due to the
exigencies of time and work needs for the department in the

Dre~cpise
changed scenario uith a visw teo axzitaAaudit checks on the

funds being given to thess bodies.
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6o We do not find any infirmity in the scheme of
regardless of individual aspirations of those in Audit wing
who might seek the benefit from this expansion. The applicants
have sought to a secondary importance to public interest

in such matters and primary’ importapce to benefit which

may accrue to the staff of the audit wing. The public interest
lies in-introduction of audit of Panchayati Raj Institutions
etc. at the sarliest which purpose is adequately ssrved

by the scheme., The association of Accountant General (Audit)

ensures the quality of audit.

Te The 0.A, is therefore dismissed, Thers shall bs no

order as to costs.
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Member (3J) Mémber (R)

shukla/-




